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JOINT COMMITTEE INSPECTION REPORT

The Hon'ble National Green Tribunal, Central Bench, Bhopal issued following
directives on dated 19.12.2024 in the matter of O.A. No. 264/2024 (CZ), Guljar
Singh Chouhan& Others vs. State of Madhya Pradesh & Others: -

1.

Issue raised in this application are protection of water body named as Katni river and
remedial measures to protect discharge of untreated water and remove the
encroachments within the river bodies. It is contended that the Katni River is fed by a
number of water streams which has various sources of water which are active during
the rainy season and are the main source of water to the river. That, a natural stream
in the form of a nallah flows from Khasra Nos. 431, 451, 450, 455 & 456, and
ultimately flows into the river. Respondent No. 7, M/s Shiva Buildcon is constructing
a 31 huge residential project on a plot of land at Khasra no 431 withthe constructed
area of more than One Lakh Fifty Thousand square metres and comprising of about
100 row houses. Project has been proposed to be made after ravaging the
aforementioned natural stream of water flowing into the river wherein, the residential
houses are also proposed on the said nallah in question on the right side of the
proposed entrance gate of the said project in question.

Project has been surrounded by the River Katni on its two sides and the distance of
the said river from the project is about 10 metres which is in utter violation of the
Madhya Pradesh BhoomiVikas Rules, 2012 and the Master Plan of Katni made
thereunder and enforced in the city of Katni which clearly lays down that, an area of
50 metres on both sides of the Katni River shall be maintained as a green belt. the
aforesaid project if allowed to continue would adversly affect the ecology of the said
river in question as the project proponent is destroying the natural resources of the
area in question with a blatant violation of the environment laws.

A substantial issue of environmental has been raised. Issue notice to the respondents.
Returnable within four weeks.

Applicant is directed to take necessary steps for service to the respondents by both
ways and also on available email.

Respondents are directed to submit their reply within six weeks through E-filing
portal, preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:-

(i) One Representative from the Collector, Katni (M.P.)

(i) One Representative from the Member Secretary, State Pollution Control Board,
(M.P.)

The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination and
logistic support.

Applicant is directed to supply the required documents and copy of the application to
the committee and the respondents within a week and after compliance of service, the
Applicant has to submit an affidavit that notices and copy of the application have been
served upon the committee and respondents.

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.
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In compliance of the above directions given by the Hon’ble NGT (CZ) in the
matter of O.A. 264/2024(CZ) dated 19.12.2024, the committee comprising of
the following nominated members was constituted.

S.No. Name of Department Name of Committee Member
1. Representative of the Collector, Katni | ShriPradeep Kumar Mishra
(M.P.) SDM, District Katni (M.P.)
2. Representative of State PCB, (M.P.) Shri Sudhanshu Tiwari
Regional Officer,
MPPCB Katni (M.P.)

Copy of nomination letters are enclosed as ANNEXURE-1 and Annexure-3.

MPPCB being the Nodal Agencies in this matter, coordinated with all the
concerned stakeholders including petitioner and scheduled the site visit on dated
23.01.2025. On the day of the site visit, all committee members and other
stakeholders were present, Details of officials and other stakeholders present
during the site visit on dated 23.01.2025 are as follows: -

1. Shri Pradeep Kumar Mishra, SDM District Katni (M.P.)
2. Shri Sudhanshu Tiwari, Regional Officer MPPCB (M.P.)
3. Shri RajendraPrashad Shukla Chemist, Regional Office, Katni (M.P.)

Copy of ‘Sthal Nirikshan Panchnama’ recorded during site inspection dated
23.01.2025 is enclosed as ANNEXURE-4.

This report, containing factual information and observations made during the
inspection, is being submitted by the joint committee following the field visit
conducted on 23.01.2025 respectively. The report addresses the concerns raised
by the petitioner and includes discussions held with the relevant stakeholders.
Site _view description: -The “Google Earth photograph” showing the
locations of proposed site is enclosed as follows:
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Katni River

The documents submitted by the project proponent M/s Shiva Buildcon
(Respondent No. 7) are collectively filed herewith as Annexure-5.
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(A)

Specific issues raised in the petition and factual observation: -Specific

Issues raised in the petition and factual observations recorded during the
inspection are tabulated below: -

S.No.

Specific issues raised in the petition

Factual Observations

A natural stream in the form of a nallah
flows from Khasra Nos. 431, 451, 450,
455 & 456, and ultimately flows into the
river. Respondent No. 7, M/s Shiva
Buildcon is constructing a 31 huge
residential project on a plot of land at
Khasra no 431 with the constructed area of
more than One Lakh Fifty Thousand
square metres and comprising of about 100
row houses. Project has been proposed to
be made after ravaging the aforementioned
natural stream of water flowing into the
river wherein, the residential houses are
also proposed on the said nallah in
question on the right side of the proposed
entrance gate of the said project

Prior permission was obtained
by respondent 07 construction
of project from Nagar Palik
Nigam - Katni, TNCP - Katni,
MPPCB - Bhopal and land
record department — katni,All
documents are enclosed as
ANNEXURE-6.During
inspection it is observed that
natural water body stream is
diverted or effected by the said
project, Small Dbridge is
constructed upon said water
body to provide passage for the
colony constructed by
respondent number 07 M/s
Shiva Buildcon.

02

Project has been surrounded by the River
Katni on its two sides and the distance of
the said river from the project is about 10
metres which is in utter violation of the
Madhya Pradesh BhoomiVikas Rules,
2012 and the Master Plan of Katni made
thereunder and enforced in the city of
Katni which clearly lays down that, an area
of 50 metres on both sides of the Katni
River shall be maintained as a green belt.
the aforesaid project if allowed to continue
would adversly affect the ecology of the
said river in question as the project
proponent is destroying the natural
resources of the area in question with a
blatant violation of the environment laws.

Project is under construction
stage at present, minimum
distance from the project
boundary is about 50 to 55
meter from two side, OA
116/2017 (CZ) Sunil Soni vs.
State of MP it is already heard
by Hon’ble NGT Central zone
and case is disposed with
directions that there should be
no construction within 50 meter
of river as per master plan.
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(B) Recommendation: - Based on the observation made during the site inspection,
the following are recommendations: -

(i)  Prior permission was obtained by respondent 07 construction of project
from Nagar Palik Nigam - Katni, TNCP - Katni, MPPCB - Bhopal.

(ii) The Project Proponent shall ensure proper compliance of the conditions
as stated in the different permissions granted by authorities. The project
proponent shall obtain Environmental Clearance from State Environment
Impact Assessment Authority in terms of EIA Notification, 2006 and
Consent To Operate (CTO) from MP PCB as per law.

(iii) The Nagar Palik Nigam, Katni to ensure that the construction of project
should Not affect the river and the nallah in any manner.

(iv) OA 116/2017 (CZ) Sunil Soni vs. State of MP it is already heard by
Hon’ble NGT Central zone and case is disposed with comment that there
is no construction within 50 meter of river as per master plan. The
District Administration and the Nagar Palik Nigam, Katni should ensure
that there is no encroachment within 50 metres of the river and the green
belt should be developed as well.

ghv )
(Sudhanshu Tiwari)

(Pradeep Kumar Mishra) |

Regional Officer SDM, District - Katni
MPPCB Katni -
atni ‘\cj ;‘?) 7 g‘«\
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" Issue raised in this application are protection of water body named as Katni river and remedial
measures to protect discharge of untreated water and remove the encroachments w ithin the river
bodies. It is contended that the Katni River is fed by a number of water streams which has various
sources of water which are active during the rainy season and are the main source of water to the
river. That, a natural stream in the form of a nallah flows from Khasra Nos. 431, 451, 450, 455 & 456,
and ultimately flows into the river. Respondent No. 7. M/s Shiva Buildcon is constructing a 31 huge
esidential project on a plot of land at Khasra no 431 withthe constructed area of more than One Lakh
} |ft\ Thousand square metres and comprising of about 100 row houses. Project has been pi ‘oposed to
be made after ravaging the aforementioned natural stream of water flowing into the river w herein, the
residential houses are also proposed on the said nallah in question on the right side of the proposed

entrance gate of the said project in question.

Project has been surrounded by the River Katni on its two sides and the distance of the said river from

the project is about 10 metres which is in utter violation of the Madhya Pradesh Bhoomi Vikas Rules,

2012 and the Master Plan of Katni made thereunder and enforced in the city of Katni which clearly

‘/& lays down that, an arca of 50 metres on both sides of the Katni River shall be maintained as a green
Q;l%w ) belt. the aFme:,ald project if allowed to continue would adversly affect the ecology of the said river in

L.]uv.‘.‘ulU as e ]J'IUJ\-\.'-\. PIUIJGnCu\ is uubii’(‘;_ylub the natural resources of the area in (.|utibl'uﬂ wiih a

,b,latanl violation of the environment laws.

¥
\\ %espondents are directed to submit their reply within six weeks through E-filing portal.
We deem it just and proper to call a report on the matter in issue, in present application, from a Joint
Committee consisting of:

(i) One Representative from the Collector, Katni (M.P.)
(i) One Representative from the Member Secretary, State Pollution Control Board, (M.P.)

The Committee is directed to visit the site.-/and submit the factual and action taken report within six
weeks. The State PCB will be the nodal-agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtezbbho-mp@gov.in
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M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 (M.P.)
Tele : 0755-2466191, Fax-0755-2463742

To,
M/s. Shiva Builcon
Jagmohan Das Ward,

KATNI — 483 501 (ML.P.

Sub:  Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your Consent to Establish application receipt No. 459359 dated: 18/04/2018 and last communication date 05.05.2018.

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the
said Acts in any way, this is to inform you that this Board grants Consent to Establish for plotted development Project at Khasra No.
453/1K, 461/1K, 453/1Kha, 461/2K, 461/2Kha, 453/1, 453/4, 461/1, 461/6, 453/1, 461/2, P.H. No. 42, Bandobast No. 493, Jagmohan

Das Ward, Katni (M.P.)

SUBJECT TO THE FOLLOWING CONDITIONS:-

(a) Location: Khasra No. 453/1K, 461/1K, 453/1Kha, 461/2K, 461/2Kha, 453/1, 453/4, 461/1, 461/6, 453/1, 461/2, P.H.
No. 42, Bandobast No. 493, Jagmohan Das Ward, Katni (M.P.)

(b) The capital Investment in Lakhs: Rs.2.24

(¢) Product and Production Capacity:

. . Total Planning area - 20,024 M2
Project Details Total Plot Area — 12,204 M’ |
Total Plots — 101 Nos. |

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above. For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

' ACHYUT ANAND MISHRA

{ Lo _. -
e-Signed On 23/06/2018 11:29:58
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # L5SHUI998YB

Consent No: CTE-48470.Validity:30/04/2023. Outward No:66911.23/06/2018, TPAV # LSHUI998YB

» e-Signed (Physical Signature NOT requires) Page 1 of 6
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M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974:-

1.

2.

The daily quantity of sewage at out fall of the unit shall not exceed 35.00 KL/day.

Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and maintain the
same properly to achieve following standards-

pH Between 55-90 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/L.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

Sewage Treatment:- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted to the
Board and maintain the same properly to achieve following standards-

pH Between 6.5-9.0
Total Suspended Solids Not exceed 100 mg/l.
BOD ; Days 27°C Not exceed 30 mg/l.
CcoD Not exceed 250 mg/L.
Oil and grease Not exceed 10 mg/l.
Fecal Coliform Not exceed 1000 mg/1.
(MPIN/100ml)
Sr | Water Code (Qty in KLPD - Kilo Ltr per day) WC : 50.00 WWG : 35.00 Water Source
1 Domestic Purpose 50.00 35.00 Bore well

The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall be
discharged outside of industry/unit premises.

Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately for
category wise consumption of water as per Water (Prevention and Control of Pollution) Cess Act 1977 for Industrial
cooling/boiler feed, mine spray, process & domestic purposes and data shall be submitted online through XGN monthly
patrak/statements, The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly
patrak/statements,

All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working order and
operate effectively/efficiently to achieve compliance of the terms and conditions of this consent.

Compilation of Monitoring data:-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the volume
and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analytical
methods used to meet the monitoring requirements specified above shall conform to such guidelines unless otherwise specified
sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications and where it is not
specified the guidelines as per standard methods for the examination of Water and Waste latest edition of the American Public
Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

Consent No:CTE-48470.Validity:30/04/2023, Qutward No:66911.23/06/2018. TPAV # LSHUI998YB

e-Signed (Physical Signature NOT requires) Page 2 of 6
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M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 (M.P.)
Consent Order Tele : 0755-2466191, Fax-0755-2463742

10.

11.

12.

13.

14,

135.

Recording of Monitoring activities and results:-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as follows:
(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii) Who performed the analysis?
(iv)The analytical techniques or methods used

(v) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring in

the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board.
Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration and
maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period of
retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants by the applicant
or when requested by Central or State Board or the court.

Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring repor

on line to the Board.

Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations intc
natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive the
applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

Limitation of visible floating solids and foam:-
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

Disposal of Collected Solid waste/sludge:-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous and Other Waste (Management an

Transboundary movement) Rules, 2016 and/other solids sludge, dirt, silt or other pollutant separated from or resulting from treatmer
shall be disposed of in such a manner as 10 prevent any pollutant from such materials from entering any such water Any live fisl
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters bod

habitat.

Provision for Electric Power Failure:-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative electr;

power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and conditions ¢
the Consent.

Prohibition of Bypass of technical facilities:- .
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms ar

conditions of this Consent in prohibited except:

i, Where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms ar
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each su
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of conse
conditions.

Additional Water condition (if any):-

Consent No:CTE-48470.V alidity:30/04/2023, Outward No:66911.23/06/2018, TPAV # LSHUI998YB
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ML.P. Pollution Control Board
E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981:-

1.

The applicant shall provide comprehensive air pollution control system consisting of control equipment as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants.

Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09.
Some of the parameters are as follows: ;

a, Particulate Matter (less than 10 micron) - 100 microgram/cubic meter (PM,q pg/m’ 24 hrs. basis)

b, Particulate Matter (less than 2.5 micron) - 60 -"- (PMysu gfm3 24 hrs. basis)

c. Sulphur Dioxide [SO,] (24 hrs. Basis) — 80

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 -"-

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 -"-

The industry shall take adequate measures for control of noise level generated from industrial activities within the premises less
than 75 dB(A) during day time and 70 dB(A) during night time.

The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or made
airtight to avoid the public nuisance.

All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation
and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages etc,

Industry shall take effective steps for extensive tree plantation at least in 03 rows of the local tree species with minimum spacing
of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and as stated in
additional condition.

Additional Air condition (if any) :-

PP shall display the regulations provided in the Guidelines issued by CPCB in March, 2017 on “Environmental
Management of Construction and Demolition Waste”. The above said guidelines can be found at

http://cpeb.nic.in/Final C&D_March_2017.pdf

PP shall provide curtains along the construction activities to control fugitive emission.

PP shall store all the raw materials in own premises and its handling shall be in such a way that it does not create any type of
nuisance in the nearby vicinity.

Consent No:CTE-48470.Validity:30/04/2023, Qutward No:66911.23/06/2018, TPAV # LSHUI998YB

e-Signed (Physical Signature NOT requires) Paged of 6
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M.P. Pollution Control Board

E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:-

2

10.

11.

The non-hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not to
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If
required.

The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the

representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept under
the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

This consent/authorization is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges,
nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be
made in such fashion that any non-functioning of pollution control devices shall immediately stop electric supply to the
production and shall remain tripped till such time unless the pollution control device/devices are made functional. The record of
electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board every month.

This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under
the provisions of Hazardous and Other Waste (Management and Transboundary movement) Rules, 2016, only and does not relate to any
other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separately and
have to comply separately as per there Act / Rules.

Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the date of
expiration of this consent/authorization.

Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the imposition of
criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole or in part
during its term for cause including, but not limited to the following:- '

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and necessary
action will be initiated against the industry.

:30/04/2023, Outward No:66911.23/06/2018, TPAV # LSHUI993YB
e-Signed (Physical Signature NOT requires) Page S of 6
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M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 (M.P.)

Consent Order Tele : 0755-2466191, Fax-0755-2463742

Additional Conditions (if any) :-

L.

10.

11.

12.

13.

14.

15.

16.

17.

The effluent shall be treated up to prescribed Standards and reuse in the flushing through dual plumbing and for green belt
development/gardening within premises. Hence provision for zero discharge condition shall be made. Treated effluent shall not be
allowed to discharge outside building premises.

The specific effluent limitations and other pollution control applicable to the discharge permitted herein are set forth as above
conditions,

Project management shall install sewage treatment plant of adequate capacity. Responsibility of operation and maintenance of
STP will be carried out by project management. The project management shall also make arrangement for measurement of waste
water discharge.

Proper arrangements shall be done for complying the provisions under Waste Plastic Rules,2016, to take care of plastic waste, E-
Waste (management) Rules, 2016, Bio-Medical Waste Management Rules,2016, Solid Waste Management Rules,2016,
Construction and Demolition Management Rules, 2016, Battery (management and handling ) Rules 2001 for discarded batteries
and Hazardous and other wastes (Management & Transboundary movement) Rules, 2016.

Project management shall make the arrangement for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water etc.

Development work should be done taking into consideration the rules and regulations of Local Authorities, so that the
development may be done as per the Govt. norms.

The area earmarked for the parking shall be used for parking only. No other activity shall be permitted in the area.
Project management shall use the fly ash bricks as much as possible.

Minimum open area and development of parks/gardens shall be ensured as per the norms of Town & Country Planning Deptt. &
Local Self Govt.

The Project Proponent shall develop rain Water harvesting for recharge of ground water through technically qualified consultant
with proper approval from concerned department.

PP shall obtain permission of Central Ground Water Authority for with drawl of ground water.

All the top soil excavated during construction activities should be stored for use in horticulture/landscape development within the
project site.

PP shall provide Bio-composting plant in the premises for bio-degradable waste.

Dual plumbing shall be install so that treated sewage may be used for flushing and ‘shall minimize withdrawal of fresh
water/ground water and used treated waste water for their various uses.

Project proponent shall ensure that in planning of projects the width of roads and parking space in such a manner to ensure free
and smooth flow of traffic and separate adequate parking for control of air pollution.

Project proponent shall use only treated waste water for construction purpose.

Digging of well/tube well for fresh water should be prohibited due to huge shortage of water in urban areas even for drinking
purpose in this regard.

fm’ﬁrf

e-Signed On 23/06/2018 11:29:58 ' ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAYV # LSHUI998YB

Consent No:CTE-48470.Validity:30/04/2023. Outward No:6691 1,23/06/2018. TPAV # LSHUI998YB
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30



RIBUNAL

AL GREEN T

N’BLE NATION
BHOPAL (M.P)

BEN cH AT
ational Gree

AN WO

RE THE HO
CENT

{Under gection 15 ar
NAL APPLIC

ORIGL
N THE MATT ER OF:
1. gunil Soni

PETITIONERS

BEFO
010)

n Tnbunal Act, 2
\ & OF 2017 U

of Madhya pradesh,

its Chief
Bhopal,

gecretary:

m; RESPONDENTS
1. State
MP-

! Through

' vallabh
; 462016

__I

" of Madhya pradesh.

its Prim:ipak gecretarys

of Enviro

vallabh Bhawan, ghopal,

462016

Bhawall,

LUEY

. g

. State
Through
Dep artment

rﬂment,
MP-

of Madhya pradesit,

3, State

- Through its principal gecretary,

Department of Revenue yallabh
1 MP-462016

Bhawat, Bhopal

Municipal Corpol ation
ne

4. Katnl
' through

1ts Commissi_o

Address
Gole Bazar,

Having at  MissiC
Rat

Chowk Road,

MP‘-483501‘

31



address at NH7, Katni, MP-
483501.

6. M.P. Pollution Control Board -
‘Having Address at Paryavaran
Parisar, E-5, Arera Colony,
Bhopal .~ 462016,
Pradesh. |

7. Shiva Buildcon, Having address
at M.E.S Colony, Madhav Nagar,
Katni, Madhya Pradesh- 483501.

APPLICATION UNDER SECTION 18(1) READ WITH
SECTION 14, 15, AND 17 OF THE NATIONAL GREEN
TRIBUNAL ACT, 2010

BRIEF FACTS OF THE CASE:

i

1. That, the City of Katni is a district headquarters in the State
of Madhya Pradesh and has a population of gibout 5 Lakhs.
The city has a beautiful landscape and green cover which
provides a clean and healthy living environment to its
residents. |

0. That, the River Katni flows through the city and being
perennial in nature is the main source of irrigation and

drinking water for Katni and its surrounding areas.

b

3 That, the said river being named after thg Kateva Jats of the
State of Rajasthan has a gpecial religious and cultural
sanctity and mention for the people residing in the District of
Katni. This is the reason why, it has been protected from all

linde  of encroachments and unnatural environment 32



BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BEN(

CORAM :

PRESENT :

D ate ang

!| 3rd
| January,
2018

BHOPAL

No. 116/2017 (CZ)
tate,of MP & 6 O1S. =

M.A.No. 527/2017

HON'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

Applicant : shri Aditya Vijay Singh, Adx
Respondent No.7: Shri Rohit Sharma, Adv.
State/Municipal Corp.Katni: Shri Sachin K.Verma, Adv.
MPPCB : Ms. Parul Bhadoria, Adv.

Orders of the Tribunal

Learned Counsel for the Applicant submits that he

tl does not wish to file any rejoinder. Learned Counsel for

| x.

| the Staté;has already submitted that there will be no']
| construction within 50 meter of river Katni as per the
l master plan. In view of this the Original Application No.

| 116/2017 stands disposed of along with pending M.A no.

\527/2017.

\ Certified that this is a true and accurate copy
. of tne -acument of order as in the case ihe
| (Applicat.an / Appeal NOwofod e 26 e ) A0
that all the matiers appearing i wein fic
been legibily and faithfully copi with\n \\cé

_,.b,modification“ 4
; 20
\ For Redi (mg?

Signature
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Email Legal Cell

JCR in OA No. 264/2024 (CZ), Guljar Singh Chouhan& Others vs. State of Madhya Pradesh & Others.

From : Legal Cell <legalcell.pcb@mp.gov.in> Tue, Feb 25, 2025 07:22 PM

Subject : JCR in OA No. 264/2024 (CZ), Guljar Singh Chouhan& Others vs. State of Madhya #1 attachment
Pradesh & Others.

To : chouhan ajaysingh322 <chouhan.ajaysingh322@gmail.com>

Cc : harnengt <harnengt@gmail.com>, DM Katni <dmkatni@nic.in>, parul bhadoria04
<parul.bhadoria04@gmail.com>

Sir

Please find enclosed the copy of JCR submitted in compliance of the order dated 19.12.2024 passed by the Hon'ble
National Green Tribunal, Central Bench, Bhopal in the matter of O.A. No. 264/2024 (CZ) (Guljar Singh Chouhan &
Others vs. State of Madhya Pradesh & Ors).

Regards

LEGAL SECTION

MP PCB

== Joint Inspection Report NGT OA 264 of 2024 25.02.2025.pdf
10 MB
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